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Mr.D.V. Gangal, Advocate appears 

	

I 	
for the applicant. 

Mr.V.M.Bendre, Advocate for 
Mr.P.Ii. Pradhan, Counsel appears for 
the Respondents. 

At the reqUeét of Mr.Gangal 
adjourned t0 13-6-1990 for filing 
rejoinder. 

No notice to either side. 
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O.A.253[891 

Date 	13 .6 ,1 9 9Qi 

None present for the applicant. 

Pradhan, Advocate for 
.Mr•'P.M. Pradhan, Courme]. appears for 
Respondents. Mr•Gangal, Advocate f 03 
the applicant was to file his 
rejoinder today but he has not filed 
rejoinder 

Since the reply of Respondents 
has been filed in the matter, the 
matter has become ready for hearing. 
However, it is not possible to fix 
hearing date in the near future on 
account of other old pending urgent 
matters. This matter is t  therefore, 
kept on Sine-die list. 

Mr.Pradhan says that at the time 
of fixing the date of hearing notice 
may be issued to Respondent No2' 
Notice may also be issued to the 
applicant. 
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Advocate / Respondet by 
Counsjj. " 
The maer adjourned 4b  for 	(4y 
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